24,100,831 .
PRESENT Sh.Mahesh Srivastava,., counsal forv
; the applicant

Sh.P.P.¥hurana. counsel for the

.
rEspongenis.

Aceording to Sh.Mahesh Srivastavs ths

| P vl (FEV NS
impugned ordsr  has besn wzthdrawnk He has filsed
!

the office order dated 28.8.21. - He has Dbesn
dirscted by the respondents that all his Jdues

will! be paid. -In view of the order passed by. the

respondente  on 28.8.01 in ocur ap v, nathing
remeing In this 0.4, to bes adijudicated. in view
of such a situation it appears that the LA,
filgd by the §pp{icént has become infractuocus.
Hence. this 0.4, is dismissed a5 infractucus
But before parting we direct the respondents to
make all the payvmenis within =2 periad af ane
month 1f this direction is not complised with by
Liw respondants,  bhay 3&3:% e tiable in  pay
intevreat B iL? . & sfter the expicry of one
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